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ECN 	 1 1AFCjR.\NjAt MDHA\TY, MEMBER (JUDICIAL) 

Kuiari 	Sonali 	Das, 
ag d 	about 	27 	years, 
D/ .Laxmidhar Das of village 
& 	P.O. 	Chanahata, 
F. . Balipatna, 

: R1iurda 
>pl icait 

Pp 	the 	-j:- at 	 F/s. P.!.. Path 
'bEak Dash 
.J-:. Jena 

-:05515- 

Lii cf 	 'isenteJ P 	Gesera I Fariaer, Pcuth 
ias ei a Railway, Uarden Reach, CaicuLta-43 

Divisional Railway Manager, South Eastern Railway, 
Tcharpti Division, At/Po - Rharagpur (W,B) 

DeI:Cy Puit tol icr of Stores, South Eastern Railway 
General Store, Nharagpur ( W . B) 

Fi nanc IaJ Advi -;- r and Chief -\ccounts Offi cer (Pension) 
I 	 DiEa R.ao1 , 1'1 ut I s--I3 

espondenLs 
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cHLJjr:,MEMBER(JUDICIAj)j None appears for 

U e 	applicant. 	Heard Shri D,N.Mishra, the learned Standing 

Curisel for the Railways and perused the records. The 

:U icant, an unmarried dependant daughter of a retired 

Pal l'.ay employee was allowed to get family pension. 	Her 

H-Hi'- 	k 	 I:, : lI :;to1 1H ür sCc: atLained the age of 

H H- 	 (riSinat \pplicat1ou, 

p 	itg IP 	grant of family pension benefits till she attains 
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]. 	 body 	pesening the appi leann  Lhe absenoe of any 	 t  

fiLl lo perusing the ordersheet, my attention has been drawn 

.o Order t'o,2 dated 8.10.1996, which is extracted, hereunder 

Hi extenso 

	

'I -  [eard Shr I P.K. 	Bath, Counsel for the 

.\ppi leant. and perused the averments made in the 

pet itiori. 	Shri Rath has 	taken me 	through 

.nnexure-4 dated 1.0.08.1996, issued by the Deputy 

Controller of stores, S.E. Railway, by which the 

Hespondents relied on Railway Board's Circular 

000 	 :i::d 	1ooL. 

:1 	 i(iT11. 23 year 	for gant 	oftend ly 

pension to both sons and un-married daughters. 

He also brought to my notice a decision of the 

Central Aiinini strative Tribunal, Hyderabad Bench 

.ir, 	tOe 	. 	kun.e. 	\ar'na.LaLa \s. 	Ciii.on of 

oLe.. 	r':po Li od 	n 31.2 	Swarn: 	. 	I. 

Digest 1994. The applicant in that case was paid 

f:iniily pension at the age of 21 years and this 

LOS raised to 24-30 years by subsequent orders. 

Hyerahad Bench referred to the 

400F ro 

	

	e1: L osued by the Railway Board under 

tP- Tf/35-To/i0O d;:tFd 2.,32. l89/3i29 

	

i Leh 	Li. 	fIOS 1)0011 Tfl11d0 rICO!,  teOt rflfl,atFTOd 

daughters who had not crossed the age of 24 years 

.ijd 	c , _ 1tT,1 	t( 



pens tun apto the age of 30 years. The date of 

Li 	 he applicant in this case is 05.05. 1970 

a 	 rdud 	in 	her 	H. S.C. 	Examination 

Certificate. 	Thus as on 09.07.1986, she has not 

ci'ossed 94 years. It is, therefore, claimed by 

the learned counsel that she should continue to 

et farn i y puny ioii upto the age of 30 years 

hen the Railway Board's letter No.FP-{lI/85-lN/ltO 

dt :d tA .2, 1A8;/ 132t; makes it clear that unmarried daughters 

nhu 	have ot c: 	aud the age of 25 years as on 9. 7. 1986 would 

continue to get family pension upto the age f 1C Ii year, thee 

h applicant, whose date of birth is 5.5., 7 	 H. 

ci' High School Certificate and who had crossed the age of 21 

shod te the faeli.y tension 

up I I 	-h 	a I I 	a 	e a ,e o 	AL Lh ye: r 

the nulL a', 1 dr:aI the 	he'-to1icieIrts 

Ia 	:;nn:' the matter closely and give necessary consequential 
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